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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 955/2024 

  

PRESIDENT MUNICIPAL COMMITTEE THATHRI                                        ..APPLICANT 

 

VERSUS 

 

UNION TERRITORY OF J&K & ORS.                                                      ...RESPONDENTS 

 

ADDITIONAL RESPONSE ON BEHALF OF RESPONDENT NO. 5 / MEGHA 

ENGINEERING AND INFRASTRUCTURE LIMITED SUBMITTED IN 

COMPLIANCE OF THE ORDER DATED 19.02.2025 PASSED BY THE HON’BLE 

NATIONAL GREEN TRIBUNAL 

 

RESPECTFULLY SHOWETH: -  

 

1. That the present additional response is being filed by Respondent No. 5, Megha 

Engineering and Infrastructures Limited (MEIL), in additional to the objections to the 

Joint Committee Report filed by the MEIL on 18.02.2025 and in compliance with the 

directions of this Hon’ble Tribunal vide its Order dated 19.02.2025, wherein the 

Respondent Nos. 4 to 7 were directed to file additional responses detailing the remedial 

measures taken to remedy any environmental damage caused, if any, within one month.  

 

2. At the outset, the answering Respondent reiterates its unwavering commitment to 

environmental compliance and sustainable development while executing the Ratle 

Hydro Electric Power Project (RHEP), a project of national importance aimed at 

generating 850 MW of clear energy in Kishtwar District, Union Territory of Jammu & 

Kashmir. The answering Respondent has consistently adhered to the conditions of the 

Environmental Clearance (EC) granted by the Ministry of Environment, Forest and 

Climate Change (MoEFCC) in 2012, as well as the directives issued by the Jammu & 

Kashmir Pollution Control Committee (JKPCC) and the Central Pollution Control 

Board (CPCB). 
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3. This additional response builds upon the objections to the Joint Committee Report filed 

by the answering Respondent on 18.02.2025, wherein it was submitted that substantial 

remedial measures have been undertaken to address the concerns raised by the Joint 

Committee regarding muck management and alleged spillage into the Chenab River. 

The answering Respondent humbly submits that it has undertaken comprehensive 

remedial measures to mitigate any potential environmental damage, particularly with 

respect to muck management, prevention of spillage into the Chenab River, and overall 

environmental protection. These measures are detailed below for the kind consideration 

of this Hon’ble Tribunal. 

 

DETAILED REMEDIAL MEASURES UNDERTAKEN BY RESPONDENT NO. 5 / 

MEGHA ENGINEERING AND INFRSTRUCTURE LIMITED. 

 

A. Muck Management and Relocation of the Muck efforts 

 

4. The answering Respondent has taken protective and systematic steps to manage the 

muck generated during the construction of the Ratle Hydro Electric Power Project, 

ensuring that it does not adversely impact the environment, particularly the Chenab 

River. As of 15.04.2025, the following measures have been implemented: 

 

a. Relocation of Muck from Zone – 1: Out of 1.86 lakh cum of muck originally 

deposited at Zone – 1 (Right Bank of the Chenab River), the answering 

Respondent has successfully relocated i.e., 1.26 lakh cum to an alternative site 

at Joshana Village, located at 8 km away from the riverbank. This relocation was 

initiated in July 2024 to prevent any potential spillage into the river, as submitted 

in the objections to the Joint Committee Report. The remaining 0.60 lakh cum is 

now well protected against spillage into the river through the construction of 

protective crate walls and other stabilization measures, as detailed in para 5(a) 

below. Consequently, this remaining quantity does not require relocation and is 

likely to be recycled for the production of concrete, further promoting sustainable 

resource utilization within the project. 
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b. Cessation of Dumping at Saturated Sites: Recognizing the saturation of the 

designated muck dumping sites due to their challenging topography, the 

answering Respondent ceased all dumping activities at Zone – 1 by July, 2024 

as well as at Zone 2 (Left Bank, Village Durga), which were 100% saturated as 

of 27.03.2025. This proactive step was taken to prevent any further risk of 

spillage into the river or surrounding areas. There is no muck dumped at Zone -

3 (Right Bank, Kuligardh Nallah, Village Khori) due to the challenging 

topography of the said site. 

 

c. Utilization of Muck in Construction Activities: A significant portion of the 

muck has been reused within the project to minimize waste. Out of the 11.60 

lakh cum generated till 03.02.2025, 03.10 lakh cum has been recycled by 

crushing and used as aggregates for concrete production, and 0.50 lakh cum has 

been utilized for the construction of the powerhouse ramp. Further, 3.36 lakh 

cum has been dumped in the designates dumping sites 1 and 2, and 3.38 lakh 

cum has been stacked at the dam body, to be utilized for further Project 

construction activities. Pursuant to para 4(a) above, the remaining 1.26 lakh cum 

stacked at Zone 1 has been relocated to an alternative site at Joshana Village, 

located at 8 km away from the riverbank. These measures demonstrate the 

answering Respondent’s commitment to sustainable resource management, as 

previously submitted in the Objections to the Joint Committee Report filed by 

the answering Respondent. 

 

B. Construction of Protective Crate Walls to Prevent Spillage 

 

5. To prevent any spillage of muck into the Chenab River, the answering Respondent has 

constructed robust protective crate walls along the riverbanks at the designated 

dumping sites. These measures were initiated prior to any muck dumping to ensure 

environmental safety. 

 

a. Design and Construction of Crate Walls: The crate walls were designed by a 

qualified engineers to withstand lateral loads and were constructed to a height 

above the high flood level, providing additional safety against environmental 

hazards. The architectural drawings and design specifications of these walls were 
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submitted as Annexure R – 9 in the Objections to the Joint Committee Report. 

Photographs of crate walls, as annexed in the Objections as Annexure R – 8, and 

additional images as well as videos provided with this additional response, 

clearly depicts their structural integrity and effectiveness in retaining muck. A 

copy of the photographs depicting the crate walls and other constructions 

undertaken by the answering Respondent are herein annexed as ANNEXURE R 

– 1.  

 

b. Drone Footage Evidence: The answering Respondent has also provided drone 

footage that showcases the muck dumping sites, the protective crate walls, and 

other constructions designed to prevent spillage into the Chenab River. The 

footage demonstrates the comprehensive measures taken to stabilise the sites and 

safeguard the river, further corroborating the photographic evidence submitted. 

The drone footage clearly depicting the crate walls and other constructions are 

herein annexed as ANNEXURE R – 2.  

 

c. Stabilization Measures: In addition to crate walls, the answering Respondent 

has implemented engineering and biological measures, such as slope protection 

and stabilization to prevent landslides or river contamination. These measures 

are evident by the photograph and drone footage as annexed with this additional 

response. 

 

C. Environmental Monitoring and Compliance 

 

6. The answering Respondent has consistently monitored environmental parameters to 

ensure compliance with regulatory standards and to mitigate any adverse impact on the 

environment: 

 

a. Water Quality Monitoring: The answering Respondent has conducted 

quarterly water quality testing of the Chenab River through Idma Laboratories 

Limited, an NABL-accredited third party testing agency. The latest report dated 

25.03.2025, confirms that the water quality remains well within prescribed 

standards, with no adverse impact attributable to the project. Some of the Water 

Quality Testing Reports has already been filed by the answering Respondent with 
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its Objections to the JC Report as Annexure R – 3, and the additional Water 

Testing reports are herein annexed as ANNEXURE R – 3(Colly). 

 

b. Air Quality Monitoring: Regular air quality monitoring has been carried out, 

with the latest report dated 26.03.2025 showing that all parameters, including 

PM10, PM2.5, SO2, Nox, and CO, are within the permissible limits of the 

National Ambient Air Quality Standards (NAAQS). Some of the Air Quality 

Testing Reports has already been filed by the answering Respondent with its 

Objections to the JC Report as Annexure R – 12, and the additional Air Quality 

Testing reports are herein annexed as ANNEXURE R – 4(Colly). Additionally, 

three water tankers are deployed daily at the site for dust suppression, as 

acknowledged by the CPCB in its report at para 8, and the same are not being 

repeated herein for sake of brevity. 

 

c. Noise Monitoring: Noise levels have been monitored regularly, with the latest 

report dated 25.03.2025 confirming compliance with the Noise Pollution 

(Regulation and Control) Rules, 2000 and the same has been filed by the 

answering Respondent along with the Objections to the JC Report as Annexure 

R – 13, and the additional Noise Monitoring Test Reports are herein annexed as 

ANNEXURE R – 5(Colly). 

 

D. Compliance with Construction and Demolition Waste Management Rules, 2016 

 

7. The answering Respondent has adhered to the Construction and Demolition Waste 

Management Rules, 2016, ensuring proper management of waste generated during 

construction of the project: 

 

a. Segregation and Reuse of Waste: Concrete waste has been repurposed for 

constructing road barriers and gabion/crate walls, while steel and plastic waste 

are segregated and stored for recycling as also mentioned in para 11 of the 

Objections to the JC Report as filed by the answering Respondent. A detailed 

Waste Management Plan has been implemented which has also been filed along 

with the Objections to the JC Report as Annexure R – 11.  
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b. Agreement with Authorized Facility for disposal of bio-medical waste:        

An agreement with M/s Kashmir Health Care Systems, IGC Lasipora, Pulwama, 

Kashmir, has been executed for the proper disposal of bio-medical waste, 

ensuring compliance with environmental norms which already forms part of the 

record as field by the answering Respondent along with the Objections to the JC 

Report as Annexure R – 11.  

 

E. Additional Environmental Initiatives 

 

8. The answering Respondent has undertaken additional initiatives to promote 

environmental sustainability: 

 

a. World Environment Day Celebration: On 05.06.2024, the answering 

Respondent organized an awareness and tree plantation drive to celebrate          

World Environment Day, reflecting its commitment to environmental well-being. 

A detailed report of the same has already been filed by the answering Respondent 

with its Objections to the JC Report as Annexure R – 6. 

  

b. Worker Welfare, Medical Facilities, Energy Conservation and Pollution 

Control: In furtherance of demonstrating the answering Respondent’s 

commitment to environmental sustainability, worker well-being, and compliance 

with safety and environmental standards, the following measures have been 

implemented, as also detailed in the letter dated 28.06.2024, submitted with the 

subject :Reply Regarding Report on Safety Measures for Energy Conservation, 

Health, Control of Pollution (Air, Noise & Water) & Proper Disposal of Muck”, 

which has been filed along with the Objections to the Joint Committee Report as 

Annexures R – 14. 

 

i. Worker Welfare: The RHEP employs over 1,000 workers all of whom 

are provided with proper meals, and, for the majority, accommodation 

within the project premises. A 24x7 mess facility has been established 

to ensure workers’ nutritional needs are met. This facility operates 

exclusively using LPG for cooking, promoting clean energy practises 

and supporting worker well-being.  
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ii. Medical Facilities: The Project site is equipped with two fully 

operational medical centres, supervised by qualified medical officers, 

doctors, and a sufficient number of paramedical staff. These facilities 

operate round-the-clock to address any health emergencies or needs. 

Additionally, two well-equipped Basic Life Support (BLS) ambulances 

are available at the site to ensure timely medical assistance when 

required.  

iii. Energy Conservation: To promote sustainable practises, the answering 

Respondent has implemented measures to minimize environmental 

impact. The exclusive use of LPG-based cooking facilities in the mess 

prevents deforestation by eliminating the need for firewood, 

contributing to energy conservation and environmental protection.  

iv. Pollution Control: Comprehensive pollution control measures have 

been instituted to ensure minimal environmental impact. A 5 km project 

road is actively maintained with three water tankers deployed daily for 

dust suppression, as acknowledged by the CPCB in its report at para 8. 

Regular monitoring of air, water, and noise pollution is conducted, with 

all parameters maintained within permissible limits, as evidenced by the 

air, water, and noise quality reports dated 26.03.2025 and 25.03.2025 

(annexed as ANNEXURE R – 3, R – 4, and R – 5). These measures align 

with the National Ambient Air Quality Standards (NAAQS) and the 

Noise Pollution (Regulation and Control) Rules, 2000.  

 

F. Coordination with Authorities 

 

9. The answering Respondent has worked closely with the JKPCC, CPCB, and RHPCL 

to implement remedial measures and address environmental concerns: 

 

a. Compliance with JKPCC Directives: The answering Respondent has adhered 

to the suggestions and directives issued by the JKPCC following its site visit on 

14.10.2024, as submitted in the Objections to the JC Report at para 14, the same 

are not being repeated herein for sake the brevity. 
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b. Request for Alternative Sites: The answering Respondent has also proactively 

sought alternative muck disposal sites from RHPCL, including the regularization 

of the Hasti site, to address the saturation of the approved sites. A copy of the 

letter No. RHEP/MEIL/D/25/01/407 dated 23.01.2025 is herein annexed as 

ANNEXURE R – 6.  

 

10. The answering Respondent humbly submits that the remedial measures detailed above 

demonstrate its sincere and continuous efforts to mitigate any potential environmental 

damage while executing a project of such national importance. The construction of 

protective crate walls, relocation of muck, cessation of dumping at saturated sites, and 

regular environmental monitoring underscore the answering Respondent’s commitment 

to compliance with environmental laws and the directives of this Hon’ble Tribunal.  

 

11. The Ratle Hydro Electric Power Project is poised to deliver 850 MW of clean energy, 

providing free electricity to 3.1 million households and contributing to the socio-

economic development of the Union Territory of Jammu & Kashmir. The project’s 

strategic importance under the Indus Water Treaty of 1960 and its role in grid balancing 

for states like Rajasthan, Gujarat, Madhya Pradesh and Chhattisgarh cannot be 

overstated. 

 

12. In light of the foregoing, the answering Respondent respectfully prays that this Hon’ble 

Tribunal may kindly take note of the remedial measures undertaken and the absence of 

any significant environmental damage, as evidenced by the water, air, and noise quality 

reports. The answering Respondent further requests that the present Original 

Application can be disposed of, considering the steps taken to address the concern raise 

by the Joint Committee and the JKPCC.  

 

 

PRAYER 

 

 In view of the submission made hereinabove, it is most respectfully prayed that this      

            Hon’ble Tribunal may be pleased to: 
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a. Take on record the remedial measures undertaken by the answering Respondent 

to address environmental concerns, as detailed in the additional response; 

 

b. Dismiss the present Original Application No. 955/2024, in light of the remedial 

measures and the absence of any significant environmental damage; 

 

c. Pass any other order(s) as this Hon’ble Tribunal may deem fit and proper in the 

facts and circumstances of the case.  

 

 

THROUGH  

  

  

ALPHA LEGAL CONSULTANTS  

C-53, BLOCK-C, JANGPURA EXTENTION  

NEW DELHI-110014  

EMAIL: INFO@ALCADVOCATES.COM  
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Right Bank Zone 1: Wirecrates for River Protection Have Been 
Installed To Avoid Spillage of Muck Into River

Annexure R - 1
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Right Bank Zone 1: Wirecrates for River Protection Have Been 
Installed To Avoid Spillage of Muck Into River
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Left Bank Zone 2: River Protection Work Completed By Installing 
Crates 

141387



Annexure R - 2

151388



161389



Annexure R - 3(Colly) 171390



181391



191392



201393



211394



221395



231396



241397



251398



261399



271400



281401



291402



301403



311404



321405



331406



341407



351408



361409



371410



381411



391412



401413



411414



421415



431416



441417



451418



461419



Annexure R - 4(Colly) 471420



481421



491422



501423



511424



521425



531426



541427



551428



561429



571430



581431



591432



601433



611434



621435



631436



641437



651438



661439



Annexure R - 5(Colly) 671440



681441



691442



701443



711444



721445



Annexure R - 6(Colly)

731446



741447


	0e13528feea280321f6c3a6a7b0214c720f779f2006fb8cb6cd4bb622b039152.pdf

